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[Shrimati Yashoda Reddy] .~

case of the Himachal Pradesh Bill, I
can understand it. But why permis-
sion has been given in the case of the
Indian Telegraph (Second Amend-
ment) Bill, 1970, which is not of that
much importance. Every week this
is happening. I want to know why
the government is interested in defy-
ing the Chair. Last time I raised it
and I am raising it again today, not
because it is of importance to me,
But certainly it is important to the
House. Let us know why the Chair-
man has given the permission.

MR. DEPUTY CHAIRMAN: Does
the Minister want to say anything?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (PROF. SHER SINGH):

The Bill has been circulated already.

SHRIMATI YASHODA REDDY:
Not before 48 hours, The Minister is
wrong, He is not correct, to use a
more parliamentary expression. There
should be two clear days.

SHRI LOKANATH MISRA
(Orissa): The inefficiency of the
government should not be condoned
so eanily.

MR. DEPUTY CHAIRMAN: They
hon, Minister wanted to bring this
Bill before the House....

SHRIMATI YASHODA REDDY:
What is the reason?

MR. DEUPTY CHAIRMAN: They
could have circulated copies of the
Bill two or three days earlier. There
should have been no difficulty at all
for doing that. Now, the Bill had
been circulated yesterday. And if it
is not introduced, they will have to
reprint the whole Bill because the
title of the Bill relates to 1970. This
will have to be changed gecessitating
the reprinting of the whole Bill, That
is why perhaps the Chairman has
given the permission,

SHRI LOKANATH MISRA: We
will pardon the Government.
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PROF. SHER SINGH: Thank you.
Sir, I move for leave to introduce a
Bill further to amend the Indian
Telegraph Act, 1885,

The question was put and the mo-
tion was adopted,

PROF¥, SHER SINGH:
troduce the Bill.

Sir, I in-

REFERENCE TO RETCRIfD INTER-
FERENCE BY FOREICN POWERS
IN A BYE-ELECTION IN PUNJAB

SHRI LOKANATH MISRA:
(Orissa): Sir, I want to raise a mat-
ter, even if the Chairman would not
like me to raise it. But on this parti-
cular point, the entire opposition i3
with me. They feel, Sir.... The
entire Opposition feels that in view
of the fact....

(Interruptions)
SHRI N. G. GORAY (Maharashtra):
I do not know what is going to hap-
pen.

MR. DEPUTY CHAIRMAN: What
is it, please? Has the Chajrman given
permirssion?

SHRI LOKANATH MISRA: Sir,
you will give the permission if you
know what it is.

MR. DEPUTY CHAIRMAN: I do
not know whether the Chairman has
given the permission.

SHRI LOKANATH MISRA:
point is this....

The

(Interruptions)

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Just a minute, Mr, Misra.
My submission is, you see, the gen-
eral procedure is that the Order
Paper should be followed unless you
take the permission of the Chair....
(Interruptions). You have taken the
permission?

SHRI LOKANATH MISRA: For
your information, on this question we
are not worried about the procedure,
but we are worried about the securi-
ty of this country first of all, not
about the procedure. Sir, the point
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is that the General Secretary of the
Akali Dal has sent a telegram to
Shri V. V. Giri, the President and to
the Chief Election Commissioner, say-
ing that two of the Russian Embassy
vehicles, bearing ‘C D’ marks, have
been going on proragating in favour
of the Congress (Ii) candidate in a
constituency in lhe Punjab. ...
(Interruptions). K:ndly listen fo me,
MR. DEPUTY (HAIRMAN: You
have mentioned it o the Chair?

(Interrug tions)
SHRI LOKANATH MISRA: Sir,
kindly listen....
SHRIMATI YASHODA REDDY

(Andhra Pradesh) Sir, a foreign
government is invyolved...,
(Interruptions)
MR. DEPUTY CHAIRMAN: I do

not know whether the Chairman has
allowed it.

SHRI LOKANA"'H MISRA: Sir,
the Chairman may not allow it......

(Interru »tions)
st UATIAe (IFL 93W)

fay ga¥ MI ATIA O wR AT
T FY A AACAT a7 AT FT 7ged q30
3F 1 T OAT F A1 I JeAT O grar
AT AT FX IR W ¥ fET w7
arzz frar w7 B

SHRI LOKANA'H MISRA: What

(Interruptions)
MR. DEPUTY CHAIRMAN: Order,
order please,
SHRI LOKANATH MISRA: Sir,

the Chairman maj not enjoy the pri-
vilege of doing n¢ wrong and there-

fore. ...

SHRIMATI Y/SHODA REDDY:
Sir, on a point of order.

SHRIMATI PURABI MUKHOP-
ADHYAY (West Bengal): Sir, on a

point of order.

SHRI LOKANATH MISRA: I have
given a Calling-Attention Motion
and that was rejected. Therefore, I
sought his permission and he said.
‘No’. But such a kind of thing can-

not go unhoticed .n this country. The
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Akali Dal is in power in that parti-
cular State. Sir, the Akali Dal is
in power in that State.

MR. DEPUTY CHAIRMAN: Al
right. Be brief,

SHRIMATI PURABI
ADHYAY): Sir. . ..

SHRI LOKANATH MISRA: Al
right, Sir. Let her say.

SHRIMATI PURABI MUKHOPA-
DHYAY: Last time, Sir, you may
remember, I wanted to raise an issue
of very great importance in this
house and I was prevented from doing
it. ‘ ’

SHRI LOKANATH MISRA: What
was it?

SHRIMATI PURABI MUKHOPA-
DHYAY: I sought the ruling of the
Chair and on that ‘you said that
without the previous permission
no new  matter, no new cal-
ling-Attention Motion or no other
matter could be mentioned here. I
want your specific answer, Sir. Has
that Member, that hon, Member, taken
your permission before you came to
this House either from you or from
the Chairman? I rise to protest
against the manner in which you dis-
criminate between Members and
Members and you allow them to raise
it. But when I rose to raise a matter,
you did not allow me, This is my
complaint, Sir,

SHRIMATI YASHODA REDDY:
Sir, on a point of order. I want a
ruling from the chair. Here is an
incident nvolving an entirely domes-
tic matter and where the ruling
group of that area, the Akali
Dal, has sent a telegram to the Pre-
sident and the Prime Minister that a
foreign Government is interfering in
the elections of that State. Is it not
a matter which should be taken co-
gnisance of by this House? What is
the procedure? What are we here
for? What are the principles under
which the Rajya Sabha allows a Cal-
ling-Attention Motion and what are
the rulings by which the Calling-
Attention Motions of Shri Lokanath
Misra and a Member from my party
were not allowed? .. (Interruptions)
It is an internal matter and an exter-
nal Government is interfering,

MUKHOP-
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st TAATIAW : FAT Tg AT HTH
oET B 7
MR. DEPUTY CHAIRMAN: Order,

order, please. Please sit down, Mr,
Yajee.

SHRI MAHAVIR TYAGI (Uttar
Pradesh): Sir, on a point of order.

As regards this question, although
it is very important, unless it is an
item on the Agenda, its merits cannot
be discussed, Surely, the matter is
too serious for us to bear and the
House has got a right to insist on
the Chair to allow it. But the dis-
cussion can be only if it is allowed
(Interruptions), We want to record
our sentiments that the matter is too
important, So the Chairman or the
Deputy Chairman must also respect
the sentiments of the House.

Y THAREAA : AW T ATz HWiF
e |

st FggwTafa : qeETaA S,
TET ATF AT & T ITF FIC 7

qr F® FgA A
SHRI A. P, CHATTERJEE (West
Bengal): Sir...

MR. DEPUTY CHAIRMAN: You
know the procedure very well. Points
of order have been raised. Don’t you
want me to say anything?

As pointed out by Mr, Lokanath
Misra, there are a number of notice
of Calling Attention every day and
it is very difficult for the Chairman
also to select. As hon. Members are
aware, Calling Attentions are being
admitted every day, Every day we
have been discussing them....(In-
terruptions). As pointed out by
Tyagiji, in view of the importance
of the matter, that should have been
mentioned in this House. Now it has
been mentioned in this House and I
think the views of the hon, Membens
will be taken into consideration by
the Government....

THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISRA): The
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House must know about the exact
nature of the matter, And if we are
convinced that it is a serious enough
matter, we will take it up, even
after suspending the Rules.

S TSATAA : W, @REE A%
ATET | AT ATET ATE AET 48 &, 9
g7 @t |

St FeA™ wF (IR q2W) D
19 carse Ww wed g1 T fee sfY
Qe WTE AT |

S TRAATAR : F JEET AT §
fF s T 3w A qrEww e #
FATT &7 AT &Y, T 39 I B Tdaar
gar ¥ g, ey amdr v grfae
FIA F o T W g7 AW A AT
Fatfaqr #1 q9 T 39 97 6 TH
¥ IS g HEAIW T &) 9T § 39
e & fau | afed § agm f5 5w
g & foamr fraw g1, 9= feit #y
o s F agr gwac I3t gr | § ag
ATTHT AT & TEqTT AT AT
¥ =mean § o wew ag wwe v o feaem
TR fag & 1 & s s ofiewe S
¥ faawm & @y @y s w1 fad
F& fF 9 g faga Y wefrar wr
T

=Y Suerafa ;| BN F7 e A8
? A AT ATE AT AT Fg AT |

st TRATEw - gA Aty 1§ ag
FEA AEAE N A AT WA
Fefrad 41, a 9T AfEa &
ST

oft Igerwafa : i w1 g
TEf &, WA AT ;E ;ST < A
#ie saA g faar |

= TremTTram « g, F 9 e
g
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St Sqastafy @ A9 SIS T FQT
g ar, samT & |

St earaEe § F1E ar g
g1

=t Iuawmfy - WA AT Aw
e Iy fam, g o1 w0

Y IHATTE AT & A, ;T
g aifa |

it gaawwafy : s 3@y, e
¥3! % wgeaqd @9 @ 2 )

Y THAATTUS A AET STAT
gf & f o § e g @S &1 9@
gl

st gugwmafa o g Ao
A AGAYU A I ST AR
fopaT, WY I W & WST W f,
T FT 6 A1 T A B, FEF F AR
& F1 TN TG FL F A fSqFF AT
arfed | weA ag FR

fr waTEm oAl ?

Y gqgwrafa : o9 98 7T A E,
IIHT 15T IE ST &1 AT | 79
&Y | wftw fge =T 1 WTAE TEE
HTE A< F< & T | 7T AW A
Fifea) (Interruptiors) fqra< gTaiT &I |
FTTHT G157E HTH AT FAAL G T |

St ATV FAGL TG § |

MR. DEPUTY CHAIRMAN: The
matter is very impo riant as you say
and you wanted t« suspend all the
Rules of the House and consider this
question. That is all.

st TAATAAN  FIT FAET GE
Favas ? e d ag g fw. ..

oy ggawmfa . Y FaeET w9
a7 T T WIE '

3?
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St TARAATTEN : FY FTE WY
i Faw ag ¥gr f gUEe § | gATR
He & weeg W A g9 AR gwa &
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T e g o P P

St Juawrafa : STy arga 7 J
T TGl qIg7e & | IqH % AR I
G

SHRIMATI PURABI MUKHOPA-
DHAYAY: That day the whole dis-
cussion was expunged on the ground
that whatever was discussed was
done without the permission of the
Chair. May 1 know whether you
have allowed thig discussion in which
case we have also to participate in
the discussion,

St oY : 3 fow grew &t
TATFACT——ZF TS H1 W7 F< fgar 71
AT FTH T | 3 39 F7 HJTAEY FT @A
# 78 ST =nfEm o

St Wrerwz gt (fagr)
TME AT |

sitwet fraadt agadt(wer _w):
AN 36 F 91 qigee o6 A=
Iz, Sai fraw e At ag & i
g% AT a8 g ¢ fF A A
FIFTF g frawi F agaEdt #¢
T § | '

St gt T ¢ gaTa 9 AR
ATET TF TN 1% & | w18 g forg
fa=T <7 A 7 g SowT & | EA
fas st oy foogmm & et &, <P
N FEM oFOA ¥ faw L, L

it ATy faw ;o ag gEEr @
qa & W g7 @ & R A, g
fogamadt g & | ¥ d gz A § dar
Ay & dar @ &

=l AT a0 IR T a
I v F fau, S8 amg gard
AT H g ST & A, ag fogramd

i 08
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SHRI LOKANATH MISRA:
you allow him to abuse me?

will

S} TIHATOR : 579 AT WS FToir
FT QF AE! G | 1T FHT AET TR,
EHHI THA | FAT AATF FL R § |

sy gaawafa : QA S ,

iy dfen
You have raised the point. The Gov-
ernment is aware of it now.

SHRI LOKANATH MISRA: The
matter is important. In view of the
fact that the Communists are with
the minority Government of Shrimati
Indira Gandhi, the Russian Embassy
is feeling emboldened and it gradual-
ly taking more part in the internal
affairs of this country and they have

even the courage to interfere with
the elections,
(Interruptions)
SHRI BHUPESH GUPTA (West

Bengal): Let the Government come
out and nail down the lie. It iz
malicious lie, The Government should
come out. Before this kind of lies
are spread that the Russiang are in-
terfering in our elections the Govern-
ment must come out....

(Interruptions)

MR. DEPUTY CHAIRMAN: Order,
order,

SHRI BHUPESH GUPTA: 1 did
not speak, The moment he brought
in the Communists I got up.

Y RETATT AT ¢ HAL ZH A
TR T FEHRFET FE F qQ TITIR
ZH ISt § g3 O 9% " A v ag
I FI 2, AT TAdee g T 7 3
fr a5 @< FIY T | WAL AIARE GAR
A TV W I FL & A1 AT qqeAT
g ST )

s gero o s (v w3W)

za#y gfeurere zrmmadr g =rfEg
LECE A A ) A g G A 1 AL
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Misra, you have drawn the attention

of the Goavernment.
MR, DEPUTY CHAIRMAN: Mr.

SHRI LOKANATH MISRA: The
report says:

“The ruling Akali Dal has pro-
tested to the President and the
Election Commissioner against what
it has described as open foreign in-
terference in the by-election for the
Anandpur Sahib Assembly seat
scheduled for December 207,

Now, Sir, if this is any indication
of the events to come, g mid-term
election is in the air, And supposing
the Russians interfere in a massive
way in the elections in favour of
Congress (R), what will happen to
this country? Therefore we want a
categorical reply. ‘This is a very
serious matter. This must be gone
into, There must be a judicial pro-
be, a judicial inquiry, into this al-
legation.

BHUPESH GUPTA: Now
again it is Mr. Rajnarain. Then you
follow the principle of parties. Now
have Mr. Rajnarain, Then there are
others, that way. Now the point is
that my friend, Mr, Rajnarain, always
gets up. Then it must be from that
bench. Begin from that bench. It is
the first party. Then proceed to the
second party, then third party, then
fourth party, then fifth party, then
sixth party, and so on.

SHRI

MR, DEPUTY CHAIRMAN: Mr.
Rajnarain, I have called Mr, Bhupesh
Gupta.

B qRATTEAN 2 Y, F A A
FI5AT § AT FAMC 3T AE ;ST
7z & fur 37 997 K1 Aaragay igaar
HI Afesa TFT T 4G @1 gwar g
# 7g wgar Togarg v g qwF arey
T WAT FAY FI AT W A ZET
REAr AgT ¥ 1 39 fwar @

“The Russian Embassy organised
a cinema show to colleet crowds
for a meeting, which was addressed
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by Congress (N) and CPI leaders”,
he said.

agr 7¢ TN feder W @ 2
arfe vy 72 =R 3= wige, wRdT
FeY(7ez qraf TR AW Toq 931 qT I
3w ak | § - qiaqed § 98 I
17T g {0 W9AT grF v w7 9gi 9%
ferwr fra@ @ 74 wawa § 7 F4v
T8 AIRT FT &1 THAT §RIF 71 Qe
TR | ST FHIL CEIAT XA & AT
TAI § IT TE § gEART FIGT &,
T 7 qS7 FT AT TP HT U AfY-
FX 1At =rfi @ 7 37 TFAET &F R
TETT AL 9T AT /LR | F o 3w
AZAT AWA FT IST QT AR FE
I IS AT A 3N, WL ZY §IA AT F14-
FE T AR WG AW F A
ARETT | ;T g4 graw & afy whaa
g al §1% 9371 gH 35 faqd 9T agq
FIAT AfZT w12 QO FTAHE FT A4V
=ifgq o ot “fagr werdrfrmaig &
g I FT AAfw YA §F graga
FLIE & | grfag & qd gryr w=a
F geaifay gz=q1 & fa3€q Fear [g@
fo w37 ¥ o ArfR7 93%7 39 g99 §
FO FEATE AT | T TIT F AT QI
qfxg ey F3 faar s | ;M
Worgs wrId =gy Afawre T &F
TR STF f5'q 3G & A3 F qrafew
FArat 7 gew 19 T Y § wawr fady
73 I T 1 ATH A | gRlag & #gar
Jrgar g f = @ A7 qrdy ;A

- egfvg <% & wmA 9 f49R F

MR. DEPULTY CHAIRMAN: Now
Mr. Bhupesh Gupta, do you want to
say anything'

SHRI BHUPESH GUPTA: Now, Sir
here is a re 'ort which has appeared
in which it has given many things in
addition to :he thing under dispute.
My friend wis ‘Just now talking about

g
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a certain paper which, according to
him, has given a wrong report about
the matter. May be it is so. Now,
this paper, he is entitled to it.

"SHRI LOKANATH MISRA: That is
a Russian publication,

SHRI BHUPESH GUPTA: If you
want to talk like this, I will also talk
like his. If you shout like this, then
I shall ask my frineds, “let us shout”
Now it has to be clarified. Let us
not draw from it all the political con-
clusions that we have arrived at. First
of all, Sir, I would ask the Govern-
ment, since it has been alleged by an
hon. Member of the House that the
Chief Minister of Punjab has sent a
telegram,

SHRI LOKANATH MISRA: I did
not say “Chief Minister”.

SHRI BHUPESH GUPTA: Who is it
then? o

SHRI LOKANATH MISRA: I said
“the ruling party”. and it is the Akali
Dal.

SHRI BHUPESH GUPTA: Now I
hear the real thing. Anyway, let me
proceed on the basis that it is “the
ruling party” Now, whatever he has
said, he is entitled to say that and he
is entitled to correctly put it, Well,
it is the ruling party, the Akali Party,
in the Government. Now the Chief
Minister of the Akali Dal should be
asked to say what he has got to say
in this matter. If the Chief Minister
makes such an allegation that the
Russian embassy people are doing such
things, surely it should be investigated
and if the Chief Minister is found
wrong, as having made wrong allega-
tions, the Congress Party should im-
mediately withdraw support from the
Akali Dal and the Chief Minister
should fall. Because if the Akali Dal
makes such Talse allegations against a
friendly nation and if this Govern-
ment supports the Akali Dal we are
entitled to say that they are morally
wrong, politically wrong and . . .
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SHRI RAJNARAIN: And you
should withdraw your support for the
Indira Government. (Interruptions).

SHRI BHUPESH GUPTA: 1 shall
never do it to please you. Mr, Raj-
narain should know very well that if
he joing with the Rightist parties . ..

SHRI RAJNARAIN: There is no one
more rightist than you, there is no
one more reactionary than you; there
is no greater traitor than you and
your party.

SHRI BHUPESH GUPTA: I know
my party. But if you are joining. . .

SHRI RAJNARAIN: You are rightist;
you are reactionary; you are collabo-
ration with the rightists. (Interrup-

tions). waqiz $t FFgFfAr Wlasr
TR W | g Wl g1

SHRI BHUPESH GUPTA: Mr.
Deputy Chairman, are you going to
listen to me or not, I am not accusing
the Socialist Party; I am dealing with
this matter but if my friend, Mr. Raj-
narain, brings in my party certainly
I have to say something about his
party also.

st TSN AN faar g fa
ro dro mrfe #reT 7. ..

SHRI BHUPESH GUPTA: Why are
you attacking it? I am not mentioning
Mr. C. B. Gupta here.

SHRI RAJNARAIN: You are a pig-
my before Mr. C. B. Gupta. You were
a traitor when he was a freedom

fighter.  (Interruptions) T & &
fr g sfrezw A wwgw AdY

st gqmwgfa -
garat |

USATAT ST,

SHRI BHUPESH GUPTA: I am not
going to sit down I would not allow
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MR. DEPUTY CHAIRMAN: Mr. Raj-
narain this is not good that you go on
interrupting, You allow Mr. Bhupesh
Gupta to continue please, Mr. Bhupesh
Gupta is on his legs and nobody
should interrupt him, '

ot TSRTITAW : qrwy fagr AT
78 geifvaa 7w | 8w T gfeas
faq garfo &, 39 wat & fag ad § )

SHRI BHUPESH GUPTA: Mr. Raj-
narain has been bringing in the Com-
munist Party and has accused us of
supporting the Congress, This discus-
sion surely was not about the Com-
munist Party or the Socialist Party or
the Swatantra Party supporting gome
other party, Every party is free to
support any other party. My friend,
Mr. Rajnarain, should be a little quiet.
The discussion was whether a foreign
embassy was interfering in our elec-
tion.

SHRI RAJNARAIN: You are right;
go ahead.

SHRI BHUPESH GUPTA: I am
always right. A serious allegaticn has
been made. If Mr. Rajnarain objects to
my supporting the Akali Dal or the
Congress he can quarre! with me but
today that is not the subject before us.
(Interruptions), Here it says that the
embassy organised cinema shows to
collect crowds for meetings which were
addressed by Congress (N) and CPI
leaders. Surely it does not follow from
it; T do not know whether it is factu-
ally true or not. Here it is a question
of any cinema house participating in
the election. T am not going into it;
I am not giving a judgment. But this
is what has appeared in the papers and
I would ask that Mr. Om Mehta should
listen; I am not saying anything for
or aginst what has appeared in the
paper. Mr. Om Mehta should imme-
diately convey to the Government
that this report has been brought to
the notice of the Government and one
of my esteemed friends, Mr. Lokanath
Misra, hasg even alleged that 'he allega-
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tion has come from the ruling party
in, Punjab, which is the Akali Dal
that the Russian Embassy people are
interfering in the elections. Hence it
stands to reason that the Prime Minis-
ter or the Home Minister, whoever he
or she may be should immediately get
in touch with tke Chief Minister of
Punjab and find o it the facts irom him
and make a statoment., If the Akali
Dal makes a statment and the Chief
Minister owns it 1p and the facts are
found to be wror g to the satisfaction
of Parliament and the Government,
then the Congres: Party should imme-
diately withdraw support from the
Akali Dal. If, hcwever, the facls are
correct—IL can n-ver imagine the
Russians will dc¢ such a thing, but
theoretically I am saying that—cer-
tain steps shoulé be taken. Thig is
the position. Th- true position you
have to find out. Either it is true or
it is false. If it 's false, it should be
dealt with and tae Akali Dal should
be taken to task in this matter. The
Chief Minister stould be asked. If hé
sayg that the statement is wrong, he
should take disciplinary action against
the Akali Dal leader—the man who
had sent such a telegram and so on.
That is how we should deal with it.
Ag far as my fr end, Mr. Rajnarain,
is concerned. . (Interruptions) .

SHRI A. P. CJATTERJEE: What
about our question?

SHRI BHUPESH GUPTA: Only
thing, before I :it down, is that for
the life of me I would never believe
that the Russian Embassy people are
going to interfcre in CD cars or
otherwise for the ruling party.

SHRI S. N. MISHRA: This is indeed
a grave matter and there could not
have been a bettar subject for urgent
discussion in the House than this. If
indeed represent: a threat to demo-
eracy, which is 1.0 less a threat to the
centre and circuinterence of existence
nantre and circuniference of existence
and if democratic elections are going

to be influenced in this manner, if there

is any truth in 1his allegation, then it
is certainly a matter of the gravest im-
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portance that must be considered by
the House without any delay. Now, Sir,
this has also to be viewed in the con-
text that elections are going to come
off in g day or two and by that time
the horses would have left their sta-
ble. We are going to recess tomorrow
and we are going to adjourn sine die
tomorrow. How 1s this House going to
take up this matter for proper consi-
deration if we do not take it up today?
Meanwhile you will also recollect that
in the past there have been allegations
as to how the radio and the news-
papers of a particular country are in-
fluencing the domestic politics of this
country and I have on one occasion
submitted to this House that this is
indeed a very serious thing that now
an external component is introduced
into the domestic politics in order to
shift the balance in favour of the
ruling party. This is exactly the pro-
position with which we are grappling
just now, whether an external com-
ponent should be introduced into the
domestic politics to shift the balance
in favour of the ruling party. We have
also heard in the past that there have
been allegations that some countries
which possess vast amounts of funds
are injecting their funds, rupee re~
sources, into the elections. In fact, the
Government went into this matter and
we are awaiting the report from the
Government and also the action they
propose to take in this respect. Then,
Sir, there is a third aspect. There are
newspapers in this country which are

being influenced through advertise-
ments by foreign countries. Now, if
newspapers are influenced, if in the
elections wvast amounts of resources

are injected and if publicity materials
and even vehicles and equipment are
being made available—cinema shows
which they arrange and so on—I
really do not know how things are
going to take shape in future and how
demucracy is going to survive in this
country. Therefore my humble sub-
mission would be that we cannot remit
this matter to the care of the Govern-
ment and no amount of asusrance
would do from this aggressively parti-
san Government, whom we suspect,
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and not only suspect, but now the
dangers are coming out into
the open. They are coming
out into the open. Here are
instances. We would not take the
words of this Government whom
we suspect to be completely under the
influence of a foreign country, Let
there he no doubt about it,

1 8.C

SHRI MAHITOSH PURKAYAS-
THA (Assam): Why do you say that?
You cannot say that. You must with-
draw it.

SHRI S. N. MISHRA: Therefore,

my submission is

SHRI MAHITOSH PURKAYASTIIA:
He cannot accuse the Government as
being under foreign domination, He is
an agent of the CIA. That is why he
is saying that.

SHRI BHUPESH GUPTA: Are you
discussing this subject? Then I have
much to say

SHRI S. N. MISHRA: I am making
my submission

(Interruption)

SHRI MAHITOSH PURKAYAS.
THA: You are an agent of the CIA.

MR. DEPUTY CHAIRMAN: Let
us listen to what he has to say.

SHRI S. N. MISHRA: I have to make
my submission

SHRI MAHITOSH PURAKAYAS-
THA: You cannot say anything which
is absolutely untrue.

SHRI S. N. MISHRA: T have to put
my remarks in the proper setting,
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SHRI MAHITOSH PURAKAYAS-
THA: No, No.

(Interruption),
SHRI S. N MISHRA: Therefore,
my submission is that no assurance

from the Government as demanded by
my hon. friend Shri Bhupesh Gupla
would convince ug in this matter.
There 'must be a judicial enquiry into
this. We can also take the words of
the Election Commission the objecti-
vity of which we have not come yet
to doubt. We have not come 'yet to
doubt the objectivity of the Election
Commission. Since this matter has
also been referred to the Election
Commission we would like to have a
report from the Election Commission.
But at the same time the whole gamut
of this matter has to be enquired into
by a judicial Commission. If you o
will, there may be even a Parlia-
mentary Commission to go into this
because if the Parliament of India is
not concerned with the fate of demo-
cracy. I do not know how democracy
would exist in this country,

SHRI N. G. GORAY: Sir, I would
like to make two points. The first is
I really pity the Chair. Last time it
has happened and this time it is hap-~
pening again. An hon. Member want-
ed to raise a question. She had approa-
ched the Chair The Chair had dis-
allowed it. When she tried to raise
that question, she was prevented from
doing so. If you remember, after that
incident on that day the Chairman
consulted the parties in this House
and came to certain conclusions as
regards the procedure that is to be
followed. Now I find that so far as
the decision of the Chair ig concerned,
which was taken with the approval of
the representatives of the various par-
ties, it has no validity at all.

SHRI LOKANATH MISRA: Not at
all. You are putting it in the wrong
perspective.
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SHRI N. (+. Goray: Now today also
again the same thing is happening. My
friend Shri [Lokanath Misra wanted to
raise a ceriain issue which undoub-
tedly is important, I have no doubt
about that. But please try to under-
stand our pesition. We do not know
what question is going to be raised.
We do not know whelher permission
has been grinted or not Now we are
told in the House that permission has
not been granted, still this matter is
not only be ng raised but it is being
discussed in full. We would like to
know what is the scope of this dis-
cussion. Aiec we going to discuss the
whole issue threadbare or ig it that
only some ort of attention of the
Government is being called to it? I
myself afte' reading this felt very
much pertirbed. I agree with our
Leader of t e Opposition that if par-
liamentary iemocracy is to be safe-
guarded, thrn no foreign interference
in our inte nal elections should be
allowed or permitted. About that
there is no question in my mind. It
is most unfortunate that a proper sort
of discussion in a proper atmosphere
is not being allowed here.

SHRI S. I . MISHRA: Calling Atten-
tion was n>t permitted

MR. DEI UTY CHAIRMAN: Please
do not interrupt.

SHRI N. G. GORAY: What I am
suggesting i that if the Chair did not
allow a Celling Attention motion to
our hon'ble friend. Mr. Lokanath
Misra, he (ould have approached us,
and I can issure him even now that
at least ten of us would walk into the
Chamber o the Chairman and would
insist that here should be a full dis-
cussion on his matter. Therefore, let
us .. . ) : K

SHRI S. . MISRA: We cannot
gherao the Chair.

SHRI N. G. GORAY: We ocan
plead with the Chair and we can
insist that all of us feel that this is
a matter of great importance and,

[ 17 DEC. 1970 ]

by foreign POWETS N @
bye-election in Punjab

150

therefore, proper time should be
allowed for this discussion.

Having said this, let me come to
the contents of thig particular news
item. This is really a very dange-
rous thing. If the Russiang are taking
so much interest in favour of one
party, which happens to be the ruling
party here, then [ say that this is an
encroachment on the sovereignty of
the people of India. Therefore, I
would like to know from the Govern-
ment what they have to say in this
regard. I am very sorry to notice that
in spite of this discussion going on
for an hour nobody from the Govern-
ment is there in the Treasury Benches,
I do not know where they have dis-
appeared. I do not know what the
Home Ministry is doing. I do not
know what the Leader of the House is
doing

MR. DEPUTY CHAIRMAN: Mr.
Ramaswamy is the Deputy Home
Minister. He is present.

SHRI N. G. GORAY: He has come
just now. Somebody must have im-
mediately got up there and stated what
they know about the whole incident;
otherwise, Sir, I would like to point
out, this matter is being raized in the
House very often. First it was about
Radio broadcasts from Moscow. There
also it was pointed out, “What can we
do? It is an independent body and we
cannot stop them.” All right. We
accepted that plea. After 3ll, we can-
hot go to Moscow and stop them. But
here if in Punjab they are going about
in their jeeps propagating on behalf
of a particular party and against cer-
tain parties, certainly you can stop
them. I would, therefore, request you
to convey this feeling to the Treasury
Benches. Let them come forward
tomorrow and let them make a full
statement. Most probably just now
he is not in a position to make
the statement. But tomorrow when
the House assembles, let the Home
Ministry make a full statement on this
issue, and if it does not satisfy us, we
should be permitted to raise our points,
and we should be allowed a full dis-
cussion.

-
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SHRI PITAMBER DAS (Uttar Pra-
desh): Sir, I listened to what my
friend, Shri Goray said. What surpris-
ed me was that the Treasury Benches
were sceptically vacant.  But what
surprised me more was that those who
were present here were more loyal
than the King himself. My friend,
Mr. Bhupesh Gupta who, I thought,
would probably defend the Russian
Embassy, came forward very plainly. .

SHRI BHUPESH GUPTA: No, no.
That ig very clear. I have nothing to
say against the Russian people here.
I think it is a lie emanating from the
Akali leaders and that lie should be
nailed. The Akalis should be denied
the Congress support. That is what I
demand . . . ‘

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, please do not inter-
rupt.

SHRI PITAMBER DAS... I am
coming to it. It could not be a sur-
prise if Mr, Bhupesh Gupta had de-
fended the Russian Embassy. Even
he did not. He came forward with a
clear stand that an enquiry should be
made and suggested two alternatives:
If this is true, this step should be
taken, and if this is not true, this
step should be taken. I can wunder-
stand that ....

SHRI BHUPESH GUPTA: Mr.
Deputy Chairman, I think my friend
is a Very learned man. Because it has
been raised, I said that the Chief
Minister should be telephoned . ..
(Interruptions) it is a blatant lie ...
(Interruption). Why are you putting
yvour word in my mouth?.... (Inter-
ruption) .I have great regard for
my friend . .. (Interruption) He
should not misunderstand me I do not
attach the slightest importance to this
news. It is one of the concoctions of
the Akali reactionaries. (Interrup-
tions) The Government must imme-
diately find out the truth. (Interrup-
tions) On the face of it, it is patently
false.

SHRI KRISHAN KANT (Haryana):
Sir, I have also to say something.
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SHRI DWIJENDRALAL SEN
GUPTA (West Bengal): Please look
to this side also.

MR. DEPUTY CHAIRMAN: Let Mr.
Pitamber Das continue.

SHRI PITAMBER DAS: 1 have no
intention of being unfair to Mr.
Bhupesh Gupta. I want to give him
his due. But what I am saying is that
in spite of his having so much faith
in the Russian Embassy that they
would not do it, he has come down
to this stand that ‘if this is true, then
this course has to be taken, if it is
not true, then this course has to be
adopted.” As for his not believing the
report, it is perfectly understandable,
because faith transcends reason. His
faith in Russia would certainly compel
him to say that. That I can under-
stand. But what I cannot understand
is that my friends on that side are not
even prepared to listen to this matter,
the very name of the Russian Em-
bassy, as if they are their nearest
friends, their nearest kith and kin.

(Interruptions)
SHRI DAHYABHAI V. PATEL
(Gujarat): Masters.
SHRI BHUPESH GUPTA: 1 say,

this report is inspired by the American
agency, CIA,

(Interruptions)

SHRI S. D. MISRA: Sir, you should
allow us also to have our say.

MR. DEPUTY CHAIRMAN: Please
do not interrupt, Mr. Bhupesh Gupta.
Let Mr. Pitamber Das have his say.

SHRI PITAMBER DAS: I have said
it not after seeing Mr. Mohan Dharia
and Mr. Krishan Kant. I said this
after hearing Mr. Yajee and others.
Therefore, Sir, if the attitude of the
ruling party is that they are going to
defend everything about the Russian
Embassy, our suspicions are all the
more confirmed that this is an action
of the Russian Embassy with the con-
nivance of the Government of India.
This is what we come to, if this is the
attitude of the ruling party. The re-
port says, “The Genera]l Secretary of
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the Akali Dal, Dr. Jagjit Singh alleged
here to-day that the Soviet Embassy
had taken an open part in this elec-
tion.” He made 3 specific allegation and
named the persons concerned. He has
said that tiere has been clear inter-
ference by a foreign power. What he
wants is th:s. “We want the President
and the Election Commission to ascer-

tain the facts through independent
agencies.” When thig particular gen-
tleman . ..

SHRI KRISHAN KANT: Sir, I
want to sa ' something on that.

SHRI PITAMBER DAS: I would
like to listen to you. I am anxious to
listen to you. But you do not want
to say any-hing out. So, this gentle-
man wants that the Election Commis-
sion should ascertain the facts through
independer! agencies. Now this is
exactly th. demand that my friends
have put fc rward. What objection has
the ruling party to this demand for
ascertainin'! the facts through inde-
pendent ag-ncies I do not understand.
Therefore, we ask the Government to
ascertain tne facts and then decide
what to de. -

MR. DEPUTY CHAIRMAN: Mr.
Dharia.

SHRI M M. DHARIA (Maharash-
tra): Mr. Deputy Chairman, Sir, at
the outset T must say that when we
are condu-ting our own affairs, any
interferencs, direct or indirect, by any
power out:ide this country must be
condemnec¢ outright.

SHRI AXXBAR ALI KHAN: We are
all one on that.

SHRI M M. DHARIA: So far as
this seriou: allegation is concerned, it
is, of cou'se, for the Government
immediate y to enquire into the matter
and inforn the House as to the state
of affairs. And if there is any prima
facie case T would also urge on the
Governme 1t to get it enquired through
an impar‘ial, judicial, endquiry com-
mission beccause in this country we
have witnssed since long that foreign
money, whether it belongs to this bloe
or that blre, has grown. It is for us
to say thit we shall not tolerate its

¥
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role in our country. I will go fo the
extent of saying that if there is any
allegation of this type and if there is
any help received by anybody or any
party from any foreign power, under
the election law it should be made a
clear disqualification for any person
for getting elected. So with regard
to this allegation—I do not know the
gentleman concerned; I am told he is
not the secretary of Akali Dal or
whatever it is—I would submit that
it is a very serious allegation made
by some responsible persons and it is
the duty of the Government immedia-
tely to enquire into the matter and,
as was rightly pointed by Mr. Goray,
to make a statement tomorrow regard-
ing the detailed facts. I would also
submit that we have been raising this
demand very often in this House re-
garding the part played by foreign
money in the elections in this country.
It is high time that Parliament took
note of it and saw to it that we did
not allow any foreign money to come
in, We may be having our weaknesses.
We may be quarrelling among our-
selves. But let us make it clear that
so far as Parliament is concerned and
so far as the Government is concerned,
we shall not allow any sort of inter-
ference by any foreign money.

SHRI KRISHAN KANT: Sir, when 1
came here Mr. Pitamber Das was
speaking and there can be no two
opinions about the use of foreign
power. If he remembers, two weeks
back, on Friday, when Mr. Om Mehta
was reading about programme for the
following week, I asked him, “What
about the Bill which prohibits the use
of foreign money in elections?” I my-
self asked him that question. Whether
there is a mid-term poll or not, the
Bill should come t{o Parliament early
g0 that in the next elections nobody
can use foreign money directly or in-
directly. As Mr. Dharia said, we have
to fight our battles on our own ideo-
logy in this country. So with regard
to that there can be no two opinions,
there can be no difference of opinion.
As regards the allegation, I had a talk
with many of my friends from the
Congresg in Punjab and they told me
that it is a blatant lie, it is a complete
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[Shri Krishan Kant]
lie, it is an atrocious lie, about the
use of Russian aid or Russian jeeps or
money. The Congress is not in any
way connected with them. There is
no truth in it and it is all a politicat
propaganda. I wag told by them that
this Dr. Jagjit Singh was a member
of the Pheruman Akali Dal which
recently joined the Sant Akali Dal
with political motives, but the other
people have thrown them out. Recently
they have taken action against Dr.
Jagjit Singh

SHRI LOKANATH MISRA: Let it
be very clear that the source of his
information is only the Congress

SHRI KRISHAN KANT: Here I
want to deny categorically that there
is any collusion or interference or
alliance or anything of that kind.

MR. DEPUTY CHAIRMAN: Mr,
Krishan Kant, their demand is that a
statement should be made by the
Government, that the actual position
should be stated, What is true or
what is not true is not the question
now.

SHRI LOKANATH MISRA: His
source of information is the ruling
party, the Congress Party, in the
State. You cannot expect to get the
truth from the ruling Congress Party
which has been using the Russians..

(Interruptions)

SHRI KRISHAN KANT: Akali Dal
is using our PCC President having
an everwhelming support. They are
using it with a political motive, for
political propaganda somenow to
create something so that there is sen-
sation, So this is baseless, this is a
blatant lie, an atrocious lie, and there
is no case in this. Therefore, we
should not go into this thing, I do
not know how you allowed it to be
raised.

(Interruptions)

SHRI MAHAVIR TYAGI (Uttar
Pradesh): According to my friend
an inquiry is not necessary....

SHRI KRISHAN KANT: Why do
you warnt to create something out of
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a blatant lie? You want to create
unnecessary sensation.

SHRI PITAMBER DAS: 1 would
like to tell Shri Krishan Kant that
nobody has alleged that the Congress
is taking help from them. The alle-
gation is that the Russian Embassy is
interfering with the elsctions, But
Shri Krishan Kant, in his speech, did
not deny that, He sajd that the Con-
gress is not taking any help from
them. May not be. But the point
is that the Russian Embassy is inter-
fering in the elections. He does not
deny that,

SHRI BHUPESH GUPTA: Hasn’t
he said that it is a blatant lie?

=t q@r Tw (gFeamom) o g
qft wgad, AU =ET A6 AT E |

Y gaawfa : 9T H1 i ATh
qET §

ST FEY TW ;AT AT e &Y
ITF JTTF FIT A YRT IIq A AHOTAT
g

T Fqaargfa | ITH" 9T A3 AT
AET 1 AT 3T | Jw FT @ H
EAUUIREE [ B {0 B

SHRI DWLWENDRALAIL SEN
GUPTA: Mr. Deputy Chairman, I
shall not take very long, I rise to
support my friends, Shri Goray and
Shri Mohan Dharia. They have made
a very constructive suggestion. I
also want to say that my good friend,
Shri Mahitosh Purakayastha—he is
not here—made an observation. If
he had been here, I would have re-
quested him to withdraw that obser-
vation which he made against Shri
S. N. Mishra who is the Leader of
Opposition. He is a respected leader.
Apart from that, in a parliamentary
democracy, Leader of Opposition has
got great status—status of respect,
Shri Mahitosh Purakayastha said that
he was a CIA agent. Probably he did
not mean that. It is a disparaging
remark, Had he been here, I would
have asked him to withdraw it. Since
he is not here, I would request you
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to expunge that from the records. It
should not be in the record, ‘This i3
the minimum that could be done now.

MR. DEPUTY CHAIRMAN: 1In
this House many hon, Members call
others ‘Russian agents, Chinese
agents’ ete,

# TAFATAY . L FIE AT
A ITE T FT 1 WY ITH!
Fga fis 7 faagr &3

MR| DEPUTY CHAIRMAN: Does

the Minister wan' to say anything?

THE MINISTER OF STATE IN
THE DEPARTMINT OF PARLIA-
MENTARY AFI'AIRS (SHRI OM
MEHTA): Noth ng.

SHRI DWIL'ENDRALAL SEN

GUPTA: You :re the custodian of
the House, If you allow such things
to go on record, there is no end to it.

AT sqTAeAT AT (IAL TRW)
I@AMT wEET, @ T 9T Sy
faare a9 M & wA, ITH @
§C W waATi g f wy wep & ;Ay
F12 AT fawer adt g war fRar
8% {6 3@ I9F 1T Ag 7T qlefoger
FHAT /AT ) Wi 7T T Aq0q
qre g fx o A 736 § 3w F faataay
# faer gt @7 T ; FAle fae
O AT Iw F AOAY A wwd ¥ o
g% & A e w41 F A & 1 ;e
AIAR H T3 ¥ 990912 &' § A0
59 WA wNw T §F HFAL B Sqraw
g\ @I 9 gA AT & o
gAY AT = fgw 1 wrw = fawa
F AW R @I AT RIAT G L | AT
T W0 FT AT AT F fT geEm
T =rfege 1w W A1 woqr TaE
I T | I AT AT qIT Fan
W|ATE, Tl AT 57 7wy A7 Afeforra
FEAY A ke 1 TwF  wemEr
CREE s O TR (- S Al T
g\ 7 awAar § fv © A9 difaax
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A< & /T AT 37 #1485 ;OEHR
qieg 7g) € f6 8T IR @E §1 ST
%3 1 qar 7Y 78 ITHT R QU IAFTL |
wAT F TH g SAqeT & AT g 1 &
gaaar g fa QTR qa F SAgd H
orEqT AET B

SHRI BHUPESH GUPTA: I have
a serious complaint against you.

MR, DEPUTY CHAIRMAN: There
is a point of order by Shri Neki Ram.

st qwy ww . gmmwmfy
I & TF QAT IS AT I8 qT AT
a wfar & & fo waddz gawr wq=
318 2T AT ¥ @A g §  ww
TH HIT G TIBIST 4T T I JoaH A4Y
SR il i \ B

sfrgao Fo fray - qIgH & FEAH
qIIIT | Ig DT AT § |

MR. DEPUTY CHAIRMAN: Let
us see what the Government have to
say. 1 )

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
AND THE DEPARTMENT OF PER-
SONNEL IN THE CABINET SECRE-
TARIAT (SHRI K. S. RAMA-
SWAMY): Sir, I have been listening
to the discussions from the very be-
ginning very carefully, It is wrong
to say that the Government is not
represented and we are not follow-
ing.... |

SHRI S. N. MISHRA: What ig it?
We are not....?

SHRI K. S. RAMASWAMY: You
had not allowed this discussion, but
they wanted the Government to say
something, Az it has been brought
all of a sudden, we don’'t have notice,
But I can only say that I emphatically
deny that this Russian influence is
being carried on with the connivance
of the Government. I can only say
that Government is much more inter-
ested than anybody else in seeing
to it that a foreign power has no
influence in the elections in our



159 Re interference

[Shri K. S. Ramaswamy]

couniry and we will inquire into the
matter and we will take all precau-
tions to see that our elections are fair
and nobody interferes with them,

SHRI BHUPESH GUPTA: Sir, I
am on a point of order,

SHRI S, D. MISRA: Sir, on a
point or order.

MR. DEPUTY CHAIRMAN: Please
sit down. I am on my legs,

SHRIMATI YASHODA REDDY:
Sir, on a point of order.

MR, DEPUTY CHAIRMAN: Please
sit down, Mrs, Reddy. I am on my
legs.

SHRIMATI YASHODA REDDY:
Sir, the hon, Minister did not say
anything. Here Shri Lokanath Misra
said that two telegrams were sent
to the President and the Prime
Minister and to the Chief Election
Commissicher. This is the position.
Will the Government come forward
and either say whether they have got
the telegrams or not or deny know-
ledge of it or that they would find
out what the truth is? That is what
we want and not the assurance that
they would not take the help of the
Russian Embassy, That is what we
want,

MR. DEPUTY CHAIRMAN: Al

right, Please sit down....Please sit
down, I have heard your point of
view.

SHRIMATI YASHODA REDDY:
Will the Government come forward
and clarify our point?

SHRI PITAMBER DAS: Yes,
whether the telegrams have been re-
ceived or not,

MR, DEPUTY CHAIRMAN: Two
points have been raised, One point
has been raised by Shri Goray and
Shrimati Purabi Mukhopadhyay and
they have rightly pointed out that the
persons who believe in the discipline,
dignity and decorum of the House..
(Interruptions) Please listen....
they suffer because they cannot adopt
such methods and therefore, their
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point of veiw is not properly repre=
sented and they do not get any chance
to express their views.... (Interrup-
tions) ....Please listen now. There-
fore, as the Chairman has convened
a meeting of all the party leaders
and we have suggested that we should
follow some procedure, I submit that
we should try to follow that proce-
dure in future, if not today....(In-
terruptions)....Please listen now,
Do not inferrupt, As pointed out by
Shri Goray, if there is any very im-
portant question and supposing it is
being disallowed by the Chair, all
the party leaders can approach the
Chairman saying that this a very
urgent matter, a matter of great
national importance and that it
should be considered by the House
or some time should be allotted to
discuss the mafter or to refer to the
matter in the House or to call for a
statement from the Government. 1
think such questions should be dis-
cussed and decided in the Chamber
and it will be better and it will help
me and enable me, not only me, but
all the Presiding Officers, to main-
tain the dignity and decorum of the
House,

So far as the second question is
concerned, we have seen that there
are very strong sentiments on this
issue and very strong sentiments..

SHRI BHUPESH GUPTA: Opposite
sentiments also,

SOME HON. MEMBERS: No,

MR. DEPUTY CHAIRMAN: Mr,
Bhupesh Gupta, when I say ‘strong

sentiments’, I mean strong senti-
ments.... (Interruptions).... Please
listen.. on one issue that certain

allegations have been made and what
ig the actual and correct position and
the factual position should be men-
tioned in this House, Therefore, he
has also said and Mr. Dharia has also
said and even Shri Krishan Kant has
said that it is not true, that it is
not correct...

SHRI BHUPESH GUPTA: You
cannot interpret my word, I say.
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my sentiment iz strong in the sense
that it is a blataat lie....

(Inte-ruptions)
SOME HON. MEMBERS: No, no...
MR. DEPUTY CHAIRMAN: Order,
order, please,
SHRI BHUPE!{.H GUPTA:
it. ..

I know

(Inte ‘ruptions)

MR, DEPUTY CHAIRMAN: Order,
order. Mr. Bhuesh Gupta, please
listen,

SHRI S. D. MISRA: ....They have

the Russian mas'ers. . .
(Inte 'ruptions)

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, you have suggested
two alternatives that if the Punjab
Government is wrong, action should
be taken and yo 1 have also said that
if the facts are correct, then action
should be taker against the foreign
power. ...

(Inte ‘rupfions)

SHRI BHUPESiH GUPTA: No....

You should be «orrected, Sir,

MR. DEPUTY CHAIRMAN. Order,
order,

SHRI S. D, MISRA: He has said
that. ...

MR. DEPUTY CHAIRMAN: Senti-
ments have bee | expressed and op-
posite sentiment. have been expres-
sed. Shri Krishen Kant has given a
version and another person has given
his own versior and therefore, the
Government sho 1d say what its own
version is. Ag I think strong senti-
ments have been expressed in this
House, the correct position should be
mentioned in th ; House. I hope the
Government wil lake into considera-
tion the views ¢xpressed by the hon,
Members and t'y to make a state-
ment on this sulject.

SHRI S. N. MISHRA: Sir, on a
point of order, =Since certain remarks
have fallen fron your lips about the
conduct of the ! usiness of the House,
I think it my dJuty to make a few
submissions in this regard, We hap-
pen to be the largest Opposition
Party, and yet we probably get the

1602 RS—6.
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shortest possible time during the

course of discussions.... (Interrup-

I think thiz is in my right.
Please wait.... (Interruptions), How
many are you? ....(Interruptions),
Many hon. Members, through inter-
ruptions and so on, are able to have
a much larger share of time, and we
as the largest Opposition Party, just
cannot brush, it aside, My submis-
sion is that we are for the peaceful
conduct of the business of the House,
we have given wsufficient evidence ef
that, We do want that the House
should proceed in an orderly man-
ner, The Chairman will have to be
extremely just. We are smarting
under a sense of injustice, . .
(Interruptions)

SHRIMATI YASHODA REDDY:
Sir. ..

tions).

(Interruptions)

MR. DEPUTY CHAIRMAN: I will
ask all the members to sit down.

SHRI BHUPESH GUPTA: Sir, I

have no objection...
(Interruptions)

MR. DEPUTY CHAJRMAN: Please
sit down. Mr. Bhupesh Gupta, please
it down. ...

(Interruptions)

SHRI BHUPESH GUPTA: 1 want
to know if a procedure will be fol-
lowed. .. )

(Interruptions)

MR, DEPUTY CHAIRMAN: The
first contention of the Leader of the
Opposition is that his Party is not
getting its due share of time in the
House. I think that allegation is not
correct. ... (Interruptions) . You
don’t want other Members to inter-
rupt; but you are interrupting me.
I am not accusing you, I am only
saying that we can go through the
records of the House and see......

(Interruptions)

SOME HON. MEMBERS: Yes....

(Interruptions)

MR, DEPUTY CHAIRMAN: I don’t

want your support....
(Interruptions)
SHRI.S. D, MISRA: You want the

whole House’s support. ...
(Interruptions)
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SHRI K. S. CHAVDA (Gujarat):
How can you say like this...
(Interruptions)

MR, DEPUTY CHAIRMAN: It is
not the way of speaking, Mr. Chavda,
SHRI S, D. MISRA: How can
you say this?.... -
(Interruptions)

SHRI K. S. CHAVDA: To Mr.
Bhupesh Gupta you cannot say any-
thing. ..

SHRI BHUPESH GUPTA: Sir...
(Interruptions)

MR, DEPUTY CHAIRMAN: So far
as the question of allotment of time
is concerned, I think the Parties get
more than their due share, We have
to extend the time of the House be-
cause of interruptions. So far as
interruptions by individual members
are concerned—whether it is  Shri
Bhupesh Gupta, whether it is Shri
Rajnarain, whether it is Shri Dahya-
bhai Patel, whether it is Shri Chatter-
jee, whether it is Shri Mishra....

SHRI S. N, MISHRA: No, no....
(Interruptions)

- MR. DEPUTY CHAIRMAN: I am
always objecting to every individual
member whether he is on this side
or he ig on that side, I am always
appealing to hon, Members that no-
body should interrupt while another
member is on his legs and addressing
the House. I do not want to blame
any particular section of the House.
This malady is found on all sides of
the House, and therefore, if really
the hon, Leader of the Opposition is
interested in maintaining the dignity
and decorum of the House, he should
not try to emulate the action of cer-
tain others, He should rather advise
his Party Members that they should
not try to follow others but that they
should—in spite of the fact that there
are certain individuals who are mak-
ing interruptions and creating trouble
in the House—try to cooperate with
the Chair and maintain the dignity
of the House.

SHRI S. N. MISHRA: I am always
for maintaining the dignily of the
Chair and if the Chair does not ap-
preciate it, we are sorry for it,
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Y TRATCAW =N, FR ZH
TITF TF faqz & AF A1 A9 25 AR
e | F 3 oaw fasy o £ 1w
7 wewa g § 1 fasn S w1 swear
=nfed fF  =reT oms fa ATeE )
F faQelt quer & Jar fainfv a7 § A7
|f% ag T TEEF § T 6T T
I forw ey wglere war & Y |
oY g% 9§ wua faer gar, dwd
faet gt Wk a@-aw A wghem
ey g o fr o fadel Far &
faeret 8

St Tao Fo Ay @ @l 9T T
FFT &, ggf 7% faded a7 #1 =™
g &1 gfag g §

(Interruptions)

sit Faavmafs  fosr o Wi s
Y T S AT &5 SRy

st TEATAN ;. IAH gATY
qeftad 8, #ifF g7 Wma =@ & | ar
¥ ag #g @ a1 i fasar s 1 fom awg
¥ ow & & aAfarrd v faem g,
ST AYg ¥ IAR! g9 @FF  AfgwrQ
F qeer v faar g wnfed | wa
gaTq e Ag g R 9fF ag ww
o £ wrorry § wafaqa § L.

(Interruptions)

oY gTENIEE  AFY W ST oAy
a0 ©fg¥ |+ TeETEn St 3| e
& #a fR5e w0 35T W & 99 & ag
a1 gr g fF fafieet sqa a §
wWHz AT | WAH g9 JF a7 qT
AT AfEd AR WeHe & gAT F
a7 M9 foT g0 IR # O Fg TS
g1

st TRFAAN : HET ™ AT
gUY e wfAwE ¥ @ o F% Av
-

st gogwmfa: gg €dHe #W
fHifsd; Fife o g ¥ gaw S7 e
qgq FL AT 7 |
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H TEAR AW oAE, UF AW
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FEEAT B, IWH IIAT FrI AGT &Y
HEAT & @ £ 17 AT SET 9% gwer
g1 <®r & | Iy gurd feafg faw
gradr =rfga, ifw ga aamrd ¥
T & | wmw A fafieeT aw gu
g gy FATE 9T A 0 & | g A
T @ fram @7 T ABT gHIL AT 9
arsr fafaeet 77 g & |

Y SagwiTls . TeATOAw S,
IH WIWA 9 g9 IF U AgY HT oY
g W O 39 97 99 7T If9q a8y
gl

| TFAR LW R, AT ALK
WIEAT &1 Gqa Fif9g, gv 9e faq §,

Iaqgd, f= : 9 21 a9 B}
g m‘T % T JAUFHT THIT FEAT
iRy | ' '

Gt & da (3 ®oFo mqE) ¢
HITHT OF a7 ET ARG E |

off UwAeRS - a K oag #%
g1 97 fF ST 1@aR 989 F a7l &
g} # e AT FaT § oar I9a
favg #1% Fri=TEl a7 7EF FT THAT
g7 ®oumwa g A T &Y FAT Agar
g fo gar 72y © 7afree ol AR 9o
i adr g€ & | S wEar W F
% ¥ w99 g o dfzae g, foww @,
AT g, T A FAEE ¥, ¥ mEaT
ga AT A WRT q A @ § WY
Y AET &R g FAT AfET
15 @ & & @7 | ifawe ¥ faagw
31 W @9 wr fF g fager H
g 7 32 97 fasrelt femae &y wyfarer
FLwE 8 |
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oY WM W J9T fR AT
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St Iqgmats . @ g afsw

REFERENCE TO A QUESTION OF
BREACH OF PRIVILEGE AGAINST
‘KERALA KAUMUDI’

SHRI A. P, CHATTERJEE (West
Bengal): Sir, I am on a point of
privilege. On the 8th November last,
almost on the day this Session open-
ed, I wrote a letter to the Chairman
that in the ‘Kerala Kaumudi’, in
September, when the Kerala elections
were in full swing, they had carried
a story that Mr. Bhupesh Gupta had
said in an election meeting that the
Marxist M.Ps. had opposed the Cons-
titution (Amendment) Bill relating to
the princes after taking bribes, Now
I wrote about this to the Chairman,
The Chairman said that he would
enquire and write back to me. Some
time later, rather, long afterwards, I
got a letter. In that letter the Chair-
man zaid to me that * Mr. Bhupesh
Gupta, in a letter written to the
Chairman in response to the Chair-
man’s enquiry, had said that he had
never said such a thing at any elec-
tion meeting, Thereafter, the Chair-
man said that he did not see any
reason to proceed with the matter as
far as Mr. Bhupesh Gupta was con-
cerned. But as far as the ‘Kerala
Kaumudi’ is concerned, the Chairman
said that he would ask them to say
what they had to say in the matter,
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Now I got a letter the other day,
wo or three dayg ago. The Chairman
hag said something in that letter, and
he has quoted something from the
letter by the ‘Kerala Kaumudi’, and
he has said that the ‘Kerala Kaumudi’
has expressed regret or apology for
that and that because the ‘Kerala
Kaumudi’ has expressed regret and
apology, therefore he did not want to
proceed with the matter.

SHRI S, D. MISRA
desh): It is wrong.

SHRI A, P. CHATTERJEE: Now I
do not undurstand fhis hole and cor-
ner method under which the entire
thing has been dealt with, Sir, if
the ‘Kerala Kaumudi’ has expressed
regret or apology, that is to say, if
the Kerala Kaumudi’, has admitted
that it has written it, and the Chair-
man also, by causing the ‘Kerala
Kaumudi’ to write it in answer to the
notice sent by him to them, was
prima fdcie satisfied that there was
breach of privilege of my party as
well ag the House, the Chairman had
not the power or the jurisdiction to
accept this regret or apology in his
chamber....

(Uttar Pra-

T,
SHRI S. D. MISRA: Quite right,

SHRI A, P CHATTERJEE: ....and
say that he will not proceed with
it, He must produce and place it
before this House and must await
the opinion of the House as to what
steps the House would like to take in
the matter. The privilege is a pri-
vilege of the House.

H URATIEAW  (ITT WRAW)
AT & T 2 & qger A @ g
e ) . .-

N Irawafa  sfar § 78 2

RIE 1 AT AfET | Mr. Chatterjee, you
are aware of our past cases. There
have been a number of such instances
when the matter had been referred to
the Privileges Committee and if the
paper or the individual tendered an
apology normally it was held that the



